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^ - central administrative tribunal
/ principal bench /

NEU DELHI.

REGN.NB. CCP^9/93^tn DATE OF DECISION: 23.2.1993

(t. , » ••• P'titloner.(Applicant No.2,in D.A.438/9l).
Versus

, Shri R.P. Singhal,
Director General of
Supplies and Disposal,
Ji§!i,50jLh.i.. , ♦ , Re8 p0 nd ent.

REGN.NO. CCP 10/93 in
OA-438/91

.f

D,K« Plathur, Petitioner,
(Applicant No.10 in 0,A.438/91}

^/ersujs

Shri R.P, Singhal,
Director General of
Supplies and Disposal,
-Ne^ .Dqlhi. •••« Respondent,,

tCORAP^; THE HON'SLE MR. 3U3TICE \/,3, MALIMATH, CHAIRMAN.
THE HON'BLE MR. I.K. RASGOTFtA, riEpf|BER(A).

ORDER (ORAL)

(By Hon'ble Mr. 3ustice U.S. Malimath,
Chairman)

Shri N.S, Mehta, learned counsel for the Respondent,

submitted at the outsat that the judgement in both thase

^ case^'has since basn complied uith. So far as CCP 9/93

is concarned, a sum of Rs,7432/- , as directed, has been

paid to the patitioner Shri Nand Lai Arora and that he

has acknowledged the receipt of the same. 3© far as

CCP 10/93 is concerned, Shri Mehta submitted that tbe
direction in the judgement is to refund to the petitiDner

Shri O.K. Clathur a sum of Rs,15,813/-, which has been done

by sanding a cheque under registered letter dated 18.2.93,

There is no reassn to disbelieve the statement of Shri

Mehta. Shri U.P. K©hli, learned counsel for the petitioner
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submitted that he has ho instructions to v/erify the.

corrsctnsss of the amounts paid, Thera cannot bo any d©ubt

because the amounts have been quantified in the judgamont

itself. So far as the actual payment is concerned, ua are

uilHng to accept the statement of the learned counsel for

the respondents Shri Mehta.

2, Accepting this statement, these proceedings are

dropped.
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